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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD,

M.A .NO, 294 of 1986 in 0.,A.1524 of 1995.

Batwaeen Dated: 16.,4.1996

1. The Unioch of India, rap. by its Secretary, Min. of Defance,
Sena Bha.an, New Delhi.
2. The Commandant, Military Hospital, Goleonda, Hydarabad,.
Ceee Applicants/Respondants
And

K.Satyanarayana coe Respondant/Applicant

Counsel for the Applicant - : Sri, K.Sudhakar Reddy,

Counsel for the Respondents : Sri. N.R.Devaraj, Sr. CGSCs

CORAM:

Hon'ble Mr. R.Rangarajan, Administrative Member

Contd: .. 02/-
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= fufther time will be given.

4. M.A. is allewed accerdingly. CT\ﬁ\vL_‘_ﬂﬂﬂﬂ,,,ffiglq

M.A.Ne.294/96 in
0.A.Ne.1524 /95 Date of Order: 16.4.96

Y As per Hen'ble Shri R.Rangarajan, Member (Admn.)} X

Nene fer the respendents. This MA is filed by r
) time feor {
the respendents in the OA fer extentien oﬁ(implementation
of the judgement ef this Tribunal in OA.1524/95 decided en
11.12.95., As per the directien given in thejudgement Ghe
R1 in th#ét OA has te take a decisien by 31.3.96 as te whether
the benefit 88 per meme dated 19.3.93 has te be extended even

te ether trades ether than the five trades identified by the

expert cermittee and the 11 trades identified by the Anemalies

cemmittee,

El

2. The applicant in this MA submits that fer the

reasens stated in page 2 ef the reply and alse because of the
. "' EW'M

prevailing’circumstances due te electien etc, s fer time

upte 30.9.96.

\ W/V'
3. N\ In view of the difficulties breught Gewn by the

appli:ant in the MA the time is extended upte 31.7.96. Ne

“

( R.RANGARAJAN )
Member (Admn.)

Dated: 16th April, 19%6
({ Dictated in Open Ceurt )} 0175
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